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THE DEPUTY CHAIRMAN; If you want 

me to adjourn the House, then the Special 
Mentious will be taken up after ths Private 
Members' Business. So, the House is 
adjourned till 2.30 P.M. for lunch. 

The House then adjourned for lunch at 
seven minutes past one of the clock. 

The House re-assembled after lunch at 
thirty-two minutes past two of the     clock,     
The     Vice-Chairman 
(Shri M. A. Baby)  in the Chair. 

THE VICE-CHAIRMAN (SHRI M. 
BABY); We shall now take up Private 
Members' Business-Resolution by Shri Viren 
J. Shah. 

RESOLUTION       RE. SITUATION 
CREATED IN ASSAM BY BODO 

MOVEMENT AND U.L.F.A. 

SHRI VIREN J. SHAH (Maharashtra); Mr. 
Vice-Chairman, Sir, I beg to move the 
following Resolution; 

"This House expresses its grave concern 
on the situation created in Assam by the 
Bodo movement for establishing a separate 
State of Bodoland and by the United Libe-
ration Front of Assam to secede from the 
Indian Union. The House feels that apart 
from spreading violence and terrorism, this 
could have adverse effect on the stability of 
the whole of the North-Eastern region of 
the country." 

In fact, Mr. Vice-Chairman, Sir, it is with 
some sadness that I have to move this 
Resolution as it is my maiden speech in this 
House after a gap of nearly 8 to 9 years, and 
that my maiden speech has to be on a situa-
tion which has its own tragedy for the reople 
of Assam and its implica- 

tions not only for the North-Eastern 
region but also for the whole coun 
try. There have been recently re 
ports in newspapers on Assam, on 
ULFA, on Bodoland, though not too 
many people are still aware of it. And 
editorials have been written and hon. 
Ministers, whether the Home Minister 
or the Railway Minister or the 
Commerce Minister the other day here 
have expresses and talker about the 
grim situation in Assam. I think, 
before we start condemning any peo 
ple or coming to a quick conclusion 
about dealing with a heavy hand, it 
might be of help to have a look at and 
recognise the socio-economic and his 
torical background of the situation. 
The history of the different ethnic 
groups in Assam and other States of 
the North-East has to be kept in mind. 
It has centuries-old history. It is not 
only the history, but the geographical 
terrain also resulted into their being 
away from the mainstream of India. 
The indo-Gangetic plains was the 
other part. The geographical terrain 
did that. , 

There are over 100 tribes and sub-tribes. 
There are several dialects. I am told, in 
Nagaland itself, Nagas liv-ing in one part 
would not be able to understand the diaiect of 
the other. Therefore, these are the differences 
and, on the top of it, was the economic and 
political deprivation the people felt on 
account of lack of development in that part 
during the British rule and  after the  British 
rule. 

There was a time when Assam had its own. 
glorious history, even stand-ing up and 
fighting the British. Later, it became a part of 
Bengal. In 1912, again, Assam became a 
Chief Commissioner's Territory. This is-also 
one background which we should keep in 
mind when we are talking about Assam and 
other parts of the North-East. Till 1941, and a 
few years thereafter also, the whole-territory 
was known as the North-East Frontier 
Agency, NEFA. NEFA was directly ruled by 
the British.    What- 
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ever little democrarie right the people in other 
parts of India had, either under the 1935 Act, 
or, even earlier— In these other provinces, 
they could elect Members to the 
Assemblies—was denied to the people in the 
North-East Frontier Ageney. NEFA was 
directly ruled by the British. As I mentioned 
earlier, because of the geographical 
constraint;, historical constraints and ethnic 
constraints, these people continued to remain 
away from the mainstream of India and, 
secondly, economically and politically depri-
ved. This is the background we should keep in 
mini when we talk about these people. There 
were years when we talked about—we used to 
hear—the Naga revolt. The people of 
Nagaland rose in what we thought-revolt but 
what, fram their point of view, was the 
assertion of their independence. Today, there 
is the burial of Phizo, the man who led 
Nagaland to revolt and who died London the 
other day. 

The same thing" aboul the Mizos. 1t we keep 
this background in mind, we will be able to 
somewhat—I hope, somewhat—appreciate the 
problem that we are facing. We have the „ 
Assam hill tribes; the Khasis, the Garos and the 
Jaintias. By 1970. they got a separate State of 
Meghalaya. They got their own autonomy. Two 
other tribes who were given an option to join—
I am going to talk about them a little later—did 
not and they also have -Jot their own problems. 

Now,, about the Bodos. At least. this 
Resolution has given me an opportunity to 
read a little about them and to know something 
about these extraordinary people. The Bodos 
are plains tribal people. Barring the Michings 
or Miris. as they are called, the Bodos 
encompass all the other plains tribal 
communities. They were among the earlier 
settlers in Assam. Today, they are scattered in 
every district,  but  there   are  areas    where 

they are over 50 per cent of the popu-lation. 
There is a historical aspect, here. Bodos had 
ruled the plains of what is today West Bengal, 
Bangladesh and Assam. This also we should 
keep in mind. They are a proud people, 
ethnically strong and people who konw about 
their ancestors who, at one point of time, ruled 
vast areas of what is today Bangladesh, West 
Bengal and Assam, as I said. What they have 
come to today? This background is essential 
before we sit in judgement over what they are 
doing. I will talk about the ULFA later on. The 
Bodos are a people with a strong ethnic sense. 
They resented what they be-lieved to be 
Assamisation, or, Hindui-sation of Assam. In 
their own strong ethnic sense, their own 
culture and their own beliefs, this was a kind 
of encroachment. Now, like all other places, 
particularly those which are away from the 
main area, the plains of Assam were not that 
far away from the mainstream as North 
Eastern parts, the hilly parts, yet since the 
British times they have also felt, perhaps 
legitimately, of a grave sense of injustice, 
sense of deprivation and neglect and denies 
opportunities. Unfortunately, even after 
independence their hopes and trust were be-
lied. I am not going into too much of a detail 
but I would like to explain one thing that lakhs 
of non-tribals of East Pakistan came and 
settled in tribal areas, other non-tri-bals also 
came and settlea m those Bodo tribal areas. 
When the delimitation of constituencies was 
made, it was done in such a way that it was 
against the Bodos. This resulted into a sense of 
frustration. But in the early 1960s and even up 
to late 1960s and 1970s the Bodos 
concentrated on reorientation of their language 
and literacy and the hill movement started. 
Now the Bodo language is taught in the 
secondary schools and it is a major Indian 
language in colleges in Assam. Here I would 
like to refer to article 244 and Sixth Schedule. 
This is essential because I think this 
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[Shri Viren J. Shah] is at the root of what 
Bodos feel and what the others feel or what 
the hilly tribes have felt.    Article  244A of 
the Constitution says and I quote: 

"Formation of an antonomous State 
comprising certain tribal areas in Assam 
and creation of local Legislature or Council 
of Ministers or both therefor - (1) Notwith-
standing anything in this Constitution, 
Parlitment may, by law, form within the 
Stats of Assam an autonomous State 
Comprising (whether wholly or in part) all 
or any of the tribal areas specific in Part I 
of the table appended to paragraph 20 of 
the Sixth Schedule and create therefor— 

(a) a body, whether elected or 
partly nominated and party elect 
ed to function as a Legislature 
for the autonomous State, or 

(b) a Council of Ministers or both 
with such constitution, powers and 
functions in each case, as may he 
specified in the law." 

And then there is description in the Sixth 
Schedule. This is how our Constitution makers 
in 1949-50 thought that it '.vas necessary for 
our tribal areas, particularly fo the tribal areas 
in Assam and hilly areas around, that a special 
provision should be made and it has been 
made. Have we implemented that? Sadly 
speaking, no Sir. This is again the reason for 
the Bodos to feel as they are feeling. So, after 
going in for a while in literature and language, 
they have lost their patience. ln 1967. a Plains 
Tribal Council of Asssm was created to take 
up political leadership of Bodos and the man 
highly respected Mr. Modram Brahma, was 
the president This received trementions res-
ponse from the tribai people. Even when they 
gave a call to boycot elec- 

tions of 1967, more than 30 per cent tribals 
responded to that. And hew did we react? 'We' 
means those who are governing India from 
Delhi or governing in Assem. the leaders of 
this organisation, Plains Tribal Council of 
Assam, were arrested, detained, their workers 
were arrested. And this was our response. And 
the Constitutional safeguard under article 
244A was never brought into effect. This went 
on and by 1973 the Udayachal issue came up. 
They demanded a union territory status. This 
was nothing against the constitutional law; it 
was within the Constituiton. They demanded a 
union territory status and called it Udyachal. 
There were ups and downs. Various 
assurances were given and Promises broken. 
But that feeling of domination by others and 
ethnic pro-blems continued. They were feeling 
that justice was denied and their aspirations 
were aroused by that time, both economic  and 
political. 

Here, if I may quote from a memorandum 
that this Council submitted to the Government 
of India on 27th October, 1986: 

"The problem of protection of the plains 
tribal arens has become more acute because 
of the policies pursued by the State 
Government of Assam. During Mr. 
Hiteshwar Saikia's regime, the State 
Government had included the caste, Kash-
atriya Rajvanshis in the list of protected 
classes of people in tribal belts and blocks 
The present AGP Government also has 
been making a sinister attempt to include so 
many classes. ... In view of those, the Plains 
Tribal of Assam have become very restive. 
If the Government of India does not come 
for ward to meet the political aspirations of 
the plains tribals, the Plains Tribals Council 
of Assam shall have no alternaive    save    
to 
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restort to agitational    approach    to fulfil 
their political demands". 

This is where the Udayrclial movement 
started taking a turn and the leaders advised 
that if the peaceful and democratic method 
was not found, it may result in different eth-
nic and linguistic groups in the North-Eastern 
region taking resort to acts of insurgency  and 
violent  action. 

From Udayachal, the demand be came one 
for Bodoland, a much larger territory than 
Udayachal, and the hill tribals people, even 
those of Karbi Anglong and North Cachar 
hills, demanded an autonomous State. They 
were the ones who were given the option in 
1972 to join Meghalaya, but they were 
persuaded by Assamese leadsrs that they 
would be given the same autonomy in Assam 
in 1970. This was not fulfilled and the 
assurance given to them was denied. They 
were promised District Council Order, under 
para (3) of the Sixth Schedule on 16th 
September, 1970—a specific date But this 
promise was not kept. Thi3 is so far as Bodos  
are  concerned. 

Now I come to ULFA which is described, if 
I can pronounce rightly, as Sanjukta Mukti 
Bahini Asom. Mukti Bahini is an inspiration 
from Bangladesh. When East Pakistan fell 
and when the people of Bangladrsh fought 
against the tyranny of Pakistan, they created a 
Mukti Bahini. That has inspired the peoole of 
Assam who have now created a United 
Liberation Front of Assam. And what is their 
demand? Mr. Vice-Chairman, Sir, the demand 
is very straightforward and simple—cessation 
from India. They are not demanding merely 
an autonomous State within India. The 
demand is very clearly that  Assam should be 
a sovereign, independent State and this 
Sanjukta Mukti Bahini Ascm or the United 
Liberation Front of Assam is dedicated 
towards that goal. 195 RS—7 

Now 1 heard someone, a responsible 
Minister, saying that it is not as serious as 
Punjab or Jammu and Kashmir. Could this be 
less serious than Punjab and Jammu and 
Kashmir? There is the same Jammu and 
Kashmir syndrome and that has been going on 
for quite some time. But most of the people of 
India were not aware of the grimness of the 
situation except in the last two months I could 
quote—T have got some speeches of the hon. 
Minister, particularly the hon. Home Minister 
making speeches in this House and in "he 
other House and outside about the grim 
situation, about effective steps being taken 
and about advising the Assam Government. 
This was in February. This was repeated in 
March. This was repeated in April in the other 
House on 12th of April and, if I am  not 
mistaken, there days back the consultative 
Committee of Ministry of Home Affairs 
provided a kind of foddar for a cartoonist 
repeating the same thing. "We are going to 
take very strict action. We asked the Assam 
Government to handle this" though, of course, 
the Union Home Minister mentioned about 
the number of deaths that had taken place 
murders and extortion. In his speech he 
mentioned that at that time there were "91 
deaths so far." But not one single person was 
convicted for these murders, extorions and 
robbing of moveable property—whether it is 
tractors or agricultural equipment in the tea 
gardens or scooters or motor cycles or motor 
cycles or motor cars. The former honourable 
Minister of State for Home Affairs, Mr. 
Santosh Mohan Dev, said that his own 
nephew was killed because he could not part 
with his motor cycle. He needed it because his 
father was ill. He was killed the next day. 

Then there is fear prevailing among all 
Government servants, bank employees and 
even the lower judiciary. The main, pervasive 
effect today in Assam is that of fear and, 
according to the Home Minister—if  I   may  
quote     one sentence  of 
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[Shri Viren J. Shah] his statement—"They 
have infiltrated in every walk of life." This is 
the Union, Home Minister, Mr. Mufti 
Mohammed Sayeed saying in Parliament: 
"They have infiltrated in every walk of life." 
They have taken over educational institutions 
and also—if I may quote, again there is one 
sentence—"They tried to overload the local 
administration. They have killed a number of 
people as stated by the honourable Members." 
This is the Home Minister speaking: "They 
have snatched 1,500 weapons from the local 
people who have got the licence. So, their writ 
runs in some areas." Now, this is the situation 
and, if this is the situation, what exactly is   
being   done? 

There are five districts in the State—■ 
Dibrugarh, Shibsagar. Jorhat, North 
Lakhimpur and Sunitpur—where the writ is 
entirely that of the ULFA. The local revenue 
officers the police officers or any others have 
no way that they can do anything. It is the 
ULFA activists who rule over there. And this 
is not something that developed only yester-
day, Mr. Vice-Chairman. Sir, This has been 
going on for some time. The previous 
Government and this Government took notice 
of this and tried to call meetings. Sometimes 
the Home Minister says, "We will call an. all-
party meeting." It was said only two or three 
days back. An all-party meeting was called in 
March and, I think, similar discussions took 
place in February. Is there any improvement 
and, if not, what needs to be done? Are there 
differences in the perception of the Assam 
Government and that of the Government of 
India? There are. The Assam Government feels 
that some aspects of the Assam Accord have 
not yet been totally fulfilled. The Government 
of India says that they have fulfilled almost 
everything and other things are in progress. 
The Assam Government says that they had 
asked for 'x' number of companies—20 or 
30—of the Central Reserve Police Force and 
they are given a much smaller number The 
Assam Government feels that there is a kind of 
discrimination against Assam as compared to 
Punjab or Kashmir with 

regard to financial and economic assistance as 
also in providing security forces.       So,   
these   are   some   of  the  points. 

About the Assam Accord, if I may say, 
there is a feeling again in the people of 
different parts of Assam that the Assam 
Accord is more for the upper class elitists 
people of Assam who have infiltrated or who 
are today in th; ULFA and not necessarily for 
the various Assamese, whether tribal of plains 
people or those who have settled in Assam for 
centuries and yet are considered as either 
Bangalis, Marwaris or whatever. Then there is 
the labour class from Bihar, Uttar Pradesh and 
Haryana working there. So, that is' one aspect 
of the Assam   Accord. 

The Home Minister said on 12th April 1990, 
"We shall have to nip the evil in the bud." The 
bud." The bud has today become a giant 
banyan tree spread all over Assam, and when 
are we going to do this? This was said exactly 
one month back in the honourable House. Here 
also, ]et us analyze the background because I 
do not believe in just condemning either the 
Government or some people. So, analyzing it 
we find that the main reasons were economic, 
economic ills like in the rest of India. The only 
thing is that in the rest of India there were 
opportunities including good soil or water or 
natural resources, and it developed whereas in 
Assam agriculture' has not developed, forests 
are being destroyed, soil erosion takes elace 
continuously, there are floods in the river 
Brahmaputra and others. To this was added 
influx of people after 1947. On the one hand, 
people of India including those of Assam were 
rejoicing that they have become free, that they 
are no longer in the British empire and that 
they are the makers of their own destiny; on 
the other hand they found that lakhs of people 
from Ea'st Pakistan poured into Assam. The 
result was that the balance which first affected 
the Bodos and the tribal people, changed, and 
the whole Assam was burdened without 
agricultural development and other things, As 
I said, there is   increasing dependence   on  
outside   for 
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foodgrains: for salt, for every need almost. 
Assam has got oil and natural gas. But that 
cannot be eaten as such and can't be developed 
in a day. The result is that over a period of 
time, as what has happened, perhaps, in 
Kashmir and in Punjab in Assam alsop the nu-
employed youth, educated youth became aware 
of what is going on outside Assam, what the 
world is around them, in the rest of India. The 
global awareness also brought in very strong 
feeling of injustice, real or perceived, a strong 
feeling. Unlike their forefathers, the youth of 
today, as we have experienced elsewhere in 
India and outside, is not willing to take things 
lying down. The - youth will rise. When they 
rise, their passions are aroused. Whether it is 
called nationalism, parochialism or religious 
grounds of whatever, that is the historical 
psychological reality. So, as I said earlier, this 
particular movement got non-tribal  upper-caste 
Hindu   support. 

The ULFA obtains arms makes forci-ble 
arms-collection, as was mentioned by the 
Minister. There is a letter. They Send out 
letters of threat on their letter-heads, the letter-
head of the Samjukta Mukti Bahini  of  
Assam.   It  reads: 

"Dear   Sir, 

It is for your information that the Centra] 
Fund Collection of our organisation is in 
progress. So, you are requested to deposit 
Rs. 8000000 (eighty lacs for our funds. 
Refusal of the request may prove 
dangerous. The aforesaid sum has to be 
paid on or before 24th of this month 

Yours   sincerely," 

It is signed by two persons. This has become a 
regular" feature in the State of Assam in India. 
Those who deny it, have to pay the price of 
their life. There have been over 100 murders, 
But not a single conviction. The tea gardens 
have been affected. The managers in most of 
the tea gardens have become non-functional. 
The shopkeepers have been terrorised, and 
tliey have moved away. 

THE VICE-CHAIRMAN (SHRl M. A. 
BABY): May I just remind the hon. Membsr 
that  only two minutes are left. 

SHRI  VIREN   J.   SHAH:      I  have   to 
speak for 40 minutes. 

THE VICE-CHAIRMAN (SHRl M. A.  
BABY): As per Rule 161   ..... 

SHRl VIREN J. SHAH; Rule 161 is there. But 
I cay be allowed a few more minutes because I 
have to make specific suggestions if you 
permit me. I will move from here very 
quickly. I will not quote. I will say that there 
women cannot remove their jewellery from 
their lockers. The Government employees 
provide information about their income-tax, 
arms etc. 
"THE SENTINEL*' on the 2nd of April has 
brought it out in great detail. I was going to 
quote it, but not how. There is total fear. No 
one is willing even to complain or say 
anything. Khushi Ram Mittal was shot dead. 
When he was taken to hospital, they moved 
into the hospital and, shot him dead in the 
hospital. Not a single person came to give 
evidence. There 3.00 P.M.was an effective call 
or boy cott on 26th of January, 1990 of the 
celebrations .. which were observed. Even       
police     Stations did not fly the Indian      
flag.   There was non-participation in Republic 
Day parades by them. They are also estab-
lishing close links with the National Socialist 
Council of Nagaland and PLA of Mizoram in 
getting training in Burma. This is why I say: 
this is an* explosive situation. Abo Assam 
Tribal Students' Union have brought out a 
volunteer force. They have now decided to. 
join the movement to fight—I am quoting— 
"Delhi is colonial policy of exploitation. Our 
common enemy is the powerful exploitative 
force entrenched in Delhi." 

I am going to suggest that the impact of this 
on the economy has been serious adverse 
effect on the tea production leading to reduce 
employment opportunities, reduced foreign 
exchange earnings, reduced chances of new 
industris less availability of daily necessities 
and hardships for the people of Assam. 
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[Shri  Viren J.  Shah] 
There are two solutions—political as well 

as economic. The State Government must act 
firmly and appear to be nonpartisan. The 
Government of India may provide additional 
forces; revamp intelligence agencies; provide 
protection to families of the police force so 
that they can function AGP and AASU cadres 
should make positive efforts to defuse the 
situation and generate confidence among the  
people. 

On economic package there is a report by a 
Member of the Planning Commission, Mr. L. 
C. Jain. Twenty-five recommendations have 
been made. Some of them are for 
stgengthening of sericulture, ntensive resarch 
in short duration high yielding paddy, 
irrrigation and flood control. My request is 
that the Government must process the 
recommendations of Shri L.C. Jain quickly not 
with the usual delay with Section Officers 
examining and then implementing. I think the 
Minister of State for Home would keep this in 
mind to implement, move fast and create a 
situation in Assam and around. Otherwise 
merely making statements of grimness would 
lead to a situation when it will be difficult to 
avoid strong demands for President's rule and 
banning of ULFA, which I don't recommend, 
but would be difficult to avoid. 

The qntestion was proposed. 

THE VICE-CHAIRMAN (SHRl M. A. 
BABY): There is one amendment by Prof. 
Chandresh P. Thakur. He is not here. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra) As I rise to 
support this Resolution, I must, in the first 
instance, congratulate the hon. Member, Shri 
Viren ' Shah. My congratulations are due on 
two counts: first, because having entered the 
House barely a few days earlier—rather re-en 
tered—he has the good fortune of getting the 
first number in the ballot. I can assure you 
while we congratulate you, we are envious of 
your luck. May good luck be with you for the 
rest of your tenure. 

Secondly, I must also congratulate him on the 
very exhaustive and incisive speech which he 
has delivered in support of this Resolution. He 
has gone into the history of Assam and has 
also gone into the various causes—economic, 
social, administrative, ethnic—which have 
resulted in the presnt-day situation, which I 
may aptly describe as an alarming situation in 
Assam. 

Of course, coming to the later Part of his 
'speech, he has eloquently dealt with the current 
situation. He has identified the five districts 
where there is no administration at all. Killings, 
kidnappings, ransoms, anything, but the rule of 
law, has its way in Assam today. He has read 
ths letter of request. It is a typical letter of 
request which is received by hundreds. If a 
citizen who receives such a letter of request 
were to take it to any Administrative Officer—
first they are not taking to an Administrative 
Officer because before he reaches the 
Administrative Officer, the information goes 
that, well, he is trying to get some help to seek 
protection against that letter and even if he 
reaches that Administrative Officer— the letter 
finds its place in the waste-paper basket. Now 
he has not referred to one thing. The Deputy 
Prime Minister, Shri Devi Lalji went there and 
he told the people of Assam~ yes, the correct 
way as it was advocated at Some points of time 
the correct even while we discussed Punjab 
here, years earlier—that every one should be 
armed. I have never used any arms. The only 
thing I can shoot with is my camera and I do not 
think I will ever rely on any arms for self 
defence. But you cannot match my skill with 
any arms with the skill which the terrorist has 
which comes out of an intensive training and a 
great passion. I have neither a passion to wield 
arms nor have I the training to use arms. So it 
becomes a very, very unequal thing. So I think 
the best course is to disarm everyone and live in 
a non-violent India which we are. But anyway 
knowing what has happened in Meham and 
other places, a call was given     you     better     
apply     for     licen- 
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ces and get arms." Now what is the result is 
something very, very astonishing. The result 
was that the ULFA activities got a list of 
licensed arms holders or citizens who have 
legitimate licences and—having arms on the 
basis of those licences. They went round each 
and every house and seized all those arcs. So 
the result was that even those people who had 
arms are now disarmed and ULFA people 
have all the arms at their disposal. What is 
important is that the State Government is not 
only pulverised but it is incapable of taking 
any action in the matter. There is a big 
cleavage between the Chief Minister and the 
Home Minister which is very well known and 
they do not know whether it will be to any-
body's political advantage in any manner to 
deal with ULFA. Now, this is a very, very 
serious and a very, very dangerous situation 
where the rule of law gets submerged in 
terrorist activities. It is not only terrorist 
activities but as has been rightly pointed out 
by hon. Member, Mr. Viren Shah, there is also 
a separatist movement, a secessionist 
movement where they say "Well, we must 
have a separate Assam independent of India." 
Now this is a very, very dangerous thing 
because you have: a Government which 
cannot move its   little   finger   against     
ULFA   activities 

__ and  you  have  the  nationalist Government 
which is turning a Nelson's eye to all those 
happenings there. I have read and the mover 
of the Resolution has also read the statement 
of the Home Minister But if those statements 
have to be taken at their face value and there 
is something than what meets the eye in the 
current situation in Assam, then, I think it is 
impossible any more, for that Government to 
run on Constitutional lines. The Government 
has failed to protect the lives, the property, the 
honour and safety of the citizens. It is said that 
these ULFA activities indulged in some good 
activities like road building, building schools 
but today what is happening is, in fact, there is 
an enforced and bonded labour. Everybody is 
seen on the roads, just brought in and he is 
asked to put in labour for four days or five 
days or one week without   any  payment,   
without   anything  and 

for fear of saving their lives, they do it. I do 
not know, in the first instance, whether such 
forced and bonded labour is permissible. This 
is another way. We have also built roads. As a 
student, I have built a road—one of the first 
roads in India—we have built schools, but 
that is all voluntarily Here, it has become a 
part of their activities to force people to 
submit to the dictates of the ULFA's activities. 
When I look around, as I said, the AGP has 
become a prisoner of the ULFA and the 
National Front Government has become a 
prisoner of the AGP. Now I do not know how 
to unlock these prisons. 

SHRI ATAL BIHARI V AI PAYEE 
(Madhya Pradesh):  Try to unlock them. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE Ye;, we will try to liberate 
them. There are many suggestions made. 
(Interruptions) I yield. I didn't get what you 
said. (Interruptions). You can say what you 
like because you are form Assam. Your word 
goes a long way. 

SHRIMATI BIJOYA CHAKRA-VARTY 
(Assam): When an hon. Member makes a 
Statement in the House, thai should be based 
on facts, it is a Private Member's Resolution. 
When he is speaking on this resolution, he has 
not spoken on that. He said, 'the AGP 
Government and the National Front 
Government, both are prisoners of the ULFA'. 
So such a type of statement is not expected 
from a person of Mr.   Bhandare's calibre. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: When none of them is acting, 
what do you want me to say? You know there 
are reports which say that not one 
(administrative action has been taken against 
anyone. (Interruptions) Anyway, if you think 
that they are their agents, I am very happy. I 
hope you will be speaking on this Resolution 
and enlighten not me but the entire nation 
which is worried about it and I must tell you 
that as long as there is on security—-because 
these people, some of them,    as 
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I said, when I spoke on the debate    on 
the Ministry of Home Affair,?, many.............. 
(Interruptions) 

SHRIMATI BIJOYA       CHAKRA- 
VARTY;   Can   you  claim   that  there     is 
security  in other parts of  the  country? 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; I am not saying that. But we 
can live in peace; I can reach home; nobody 
sends me a letter of threat; I come home 
unhurt by anyone and there is all safety and 
security. You do not know, thousands of miles 
I cover between Delhi and Cochin or Delhi 
and Madras and there is all security Don't 
think like that. We are proud of this thing. We 
are far secure than even New York for that 
matter. Then you cannot walk after 7 O'clock 
but we can at dead of night. Even our ladies 
can walk in Delhi and Bombay at 3 O'clock in 
the morning but nobody would even touch 
them. You can be partisan out don't try to  
belittle  your  country.   {Interruptions)  

SHRIMATI       BIJOYA CHAKRA- 
VATY:  In Assam also, buses are coming and 
going just like Delhi and other places. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Yes, I wanted to say less but 
now that you have provoked me,  let  me 
come  to this.   (Interruption). 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); Mr. Bhandare, you ignore her. 
Shrimati Chakravarty, you can speak when 
your turn comes. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Sir, luckily I know how to pay 
attention and how to ignore also. So there is 
no question about it because we are at a stage 
where neither the hon. Member can convince 
me nor I can convine her. So all that we 
should do is that I should listen to her and she 
should listen to me and there the matter must 
rest. The point which I was making was that 
these families which are    being 

treated as non-Assamese have stayed there for 
generations. Some of them have Stayed for five 
generations, .seven generations and many of 
them speak better Assamese than even some of 
our Members here. They are literary figures in 
Assamese. All that has happened is that they 
have not changed their names. Their name,; 
have remained the same. Coming from Rajas-
than, somebody has a name Agarwal or coming 
from Bihar, he has a name Sinha. Their family 
name has remained the same. But barring 
family names, all other things are Assamese. 
Their language is Assamese, their culture is 
Assamese, their habits are Assamese. But yet, 
somehow or other,.. these people are looked 
upon by the ULFA activists as their exploiters. 
Now, there is a very very peculiar phenomenon 
to which I will briefly refer. It is the pheno-
menon of migrants.   (Interruptions) . 

DR. NAGEN SAIKIA (Assam); Mr. 
Bhandare, will you yield for ?. minute? There 
are some pure Assamese Aggprvals also in 
Assam. This is for your information. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: But I am talking about those 
'non-pure', according to you According to me, 
every 'Aggarval' who lives.. ... (Interruptions). I 
can tell you this is distinction which we do not 
make For example, look. I come from Bombay. 
I am an aborigine of Bombay. Bombay claim? 
everybody. Bombay has, Mr. Vice-Chairman, a 
large number of citizens from Kerala. 

SHRI VIREN J. SHAH; Are you proud of 
being an aborigine? 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; I am proud. Yes. That is how 
an original Bombayite looks. Look at me. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); They are not citizens of Kerala. 
They are citizens of India coming from 
Kerala. 
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SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE; Yes. Let me make it clear. Let 
us not fight shy of things. 1 am a citizen of 
Bombay as well as of India. We must maintain 
oar dual identity. But ultimately my identity as 
a Bombayite must submerge itself when I talk 
of India. 1 am not against these identities. The 
identities that you belong to a school, to a 
caste, are good provided ultimately they go on 
submerging into higher levels of identity. The 
highest of level of identity for any auman 
being is that he is a human being and he is a 
universal citizen. For example, look at my 
friend, Mr. C. D. Umachand. He has been a 
Member of the Assembly for so many years. 
Nobody calls him C. D. Umhachand. 
Everybody calls him 'jom-prekar' in Bombay. 
We do not make these distinctions at all. We 
are all Bom-bayites whether somebody comes 
from this or somebody comes from that. We 
don't see what his mother tongue is, what his 
religion is, what his caste is and that is why 
Bombay has become a mini India. We do not 
treat him as an exploiter because we have the 
courage and we have the guts to look after our 
own interests. What happens in migration is, 
migrant' become superior citizens, partly be-
cause they have been forced to leave their own 
homeland. I will say, not forced but left. Take 
a sample case where Indians migrate to the 
USA. Today, you will find that the top 
doctors, top lawyers, top engineers, and top 
professors in American universities are 
Indians. Why? The best of people, the gold 
medallists, live in India. It is only the second 
best who migrates because he feel? he cannot 
compete with the best in India. He migrates 
and becomes super-best there. It is a fact 
which my friend, Mr. Viren Shah, will bear 
out. And we are proud. When you travel 
throughout the continent of the USA, you find 
that a large number of Indians are in the 
highest of posts there, in the highest of the 
income-earning brackets. That is because of 
necessity. You find that the migrants work 
harder. The solution for this is that the locals 
must work as hard 

as the migrants. But that does not happen, 
probably because of the security which is in-
built when you belong to a particular place 
where your family has resided for centuries. 
And we know that this sort of feeling of 
exploitation comes more because of inaction, 
more because of inertia, more because of 
lethargy on the part of the locals. I must tell 
you that unless we improve the work culture 
of this country, unless we improve the 
productivity of this country, I think this is 
going to be a perennial demand with out any 
solution. Therefore, the solution for this is to 
improve your work culture. Let every one of 
us put in 25 per cent more or' work in 
whatever field we are, whatever position we 
occupy, whichever area we are working in. 
The whole country will see a new era. What is 
most important is that on this issue we find 
that there is no strategy. There is no policy at 
all of the State Government or of the National 
Front Government, and ! do not want to say, 
but this is one case of Assam where neither 
the National Front Government nor the AGP 
has any alibi. It cannot accuse or attribute all 
this to their petty theme, the Congress (I) mis 
rule. They have to own everything; that is why 
I say and I repeat that AGP has become a 
prisoner of ULFA and the National Front 
Government is so weak and so afraid that it 
does not take any action; otherwise tell me 
what the difference is between Punjab when 
we dismissed Darbara Singh Ministry at that 
point of time and the situation in Assam 
today? If anything, the situation in Assam is 
worse, but I know that neither Assam 
Government will work nor this National Front 
Government, this weak-kneed, non-
performing, non-functioning Government will 
have the courage to act in the inte rest of the 
country, to dismiss the Government which has 
utterly failed in protecting  the  honour  of  the   
country (Interruptions).     

DR. NAGEN SAIKIA: You cannot equate 
the situation of Punjab with that of Assam. 
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SHRI      MURLIDHAR      CHANDRA-
KANT BHANDARE;  No, it is the statement of 
the Minister. I am not saying that at  all  and  
everybody  is  agreed  that  the position in 
Punjab today is as it has been never   before.   I   
am   merely   proceeding. If  that  is  the  
position,  I  think  a    clear case   for   the   
dismissal   of   the   Ministry is made out, a 
clear case for the imposi-tion of President's rule 
is made out.     I think,   all   those   provisions   
are   precisely made or provided for in the 
Constitution when   a   situation  like   what   is   
prevalent today in Assam exists.     I am not at 
all against what has been said, a political pro-
cess   or   an   administrative   process.     The 
main   difficulty   is   that   you   are   ignoring 
both in Assam.    Ultimately, I do believe that 
every Indian citizen including    those activists      
and     including     those     who appear     to     
be     secessionists     at     the moment can be 
persuaded to  see  reason, and they can be told 
that ultimately they are the sons of India and I 
do not think that they will like to be merely 
Assamese only;  and their honour and their     
pride will   be   aroused   when   they   call     
them-selves Indians.   I do not think, therefore, 
that—because I have read so many statements 
of the Home Minister saying so— he would not 
deal with the seceessionists at all.    I think that 
is not the correct way at  all.   You  must have  
the  mixed  package of good administrative 
procedures, of good  economic   measures   as   
well   as     a political  process.   Today what  is  
happening unfortunately is that you have 
neither a political thinking nor an 
administrative action.  You have none of the    
economic measures. What you have is total 
inaction, a policy of drift and a policy which 
does not ,in fact,  exist at all.   This is a    far 
dangerous  situation,  but let  me  end    by 
saying that this is  a process which     hai been  
accentuated by the differences with in  the  
AGP.   I  think  a  time  has  come for   us   to   
condemn   all   such   differences within the 
party for petty game at    the cost of national 
interest and  at the cost of  safety,   and  I hope  
that  the     Home Minister,   at  the  end  of  
today's   debate, will covte out with complete 
facts    and figures  and with the measures, he    
must 

come out with a table saying what the Central 
Government did from day to day, what it 
asked the State Government    to 

do and what the action was that was taken by 
them, what the monitoring was that was done 
by the Central Government and what the 
report was that you had received from the 
Governor from time to time. Mr. Thakur has 
gone there recently. You cann him and find 
out from him as to what his solution is and 
what is to be done to improve the situation 
there. But I will tell you that you will be 
failing in your constitutional duty and you will 
be betraying not only the people of Assam but 
the whole country if you refuse to act and 
because of your inaction, you may fall at the 
Centre. I think, on all such matters, you should 
show courage and it is better to go out of 
power than to stick to it so that the national 
honour is preserved, national integrity is 
preserved, national sovereignty is protected 
and the individual is safety, honour, liberty 
and life are protected and India remains one 
great country which it is. 

Thank you. 

THE VICE-CHAIRMAN  (SHRl M. A. 
BABY): No, Mr. S.  M.  Malaviya. 
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Representative Organisations of Bodos 
Plains Tribals in Assam have been mainly 
demanding a separate State on the Northern 
Bank of the River Brahmaputra. Five rounds 
of discussions between the Government of 
Assam and All Bodo Student?' Union in the 
presence of Union Minister of Welfare as an 
observer have been field so far to find an 
amicable solution to the prob-lems of 
Bodos|Plains Tribals. 
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SHRI DAVID LEDGER (Assam): Madam, 
I would like to point out the AASU''s agitation 
was not against the Bengalis It was only 
against the foreigners. It was not against any 
caste, creed or community, i would like to 
correct the hon. Member. He is under a wrong 
impression. 
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4.00 P.M. 

SHRI VISHVJIT P. SINGH (Maha-
rashtra); Madam, I feel that the present 
problem is a result of the attitudes which we 
tend to form in our mind. The attitudes of us 
in the mainland and the attitudes of the 
people  living   in   the   North-East,     a 
195  RS—8 

combination of these two factors has led to 
this problem. Assam and the North-East have 
always been, are today and will always be an 
integral part of this country. Let me make that 
very clear at the outset. They are not 
outsiders. They are a part and parcel of our 
country, of our tradition of our history and 
even of our myth. 

I would like to tell the House about the 
references. If one studies the references both 
in the Ramayana and the Mahabharata, they 
refer to Pragjyotisha and Kamrup, the two 
names in the North-East in pre-his-torical 
times. The Kalika Puran and Vishnu Puran are 
both replete with references to the places in 
the North-East. The legendary king, Bhagadat-
ta, was the founder of Pragjyotish-pura, which 
is the present-day Gauhati. He fought on 
behalf of Kaura-vass in the Mahabharata with 
a vast army of Kiratas and Chinas, as men-
tioned in the Mahabharata. Sonitpur in ancient 
times is today's Dispur. It is the land of the 
lover of Anirud-dh, the Pirince of Dwarka; it 
is the land of Usha. Arunachal is the home of 
Rukmani whose 'beauty enchanted even Lord 
Krishna. Nagaland is where Arjun Ulupi was 
born. The Vashist Ashram near Gauhati, the 
Parashuram Kund in Arunachal, bith are a part 
of the ancient Rama-yana tradition. 
Kamakhiyapeeth near Gauhati is a part of ths 
ancient Siva tradition. 

These references make quite clear that 
there is no question of the North-East being 
separate from India. It is a part and parcel of 
India. Let us have no argument about that. I 
am amazed when hon. Mr. Viren Shah—am I 
right? Is that your name? 

SHRI VIREN J. SHAH: Hon'ble Mr. 
Vishvjit Singh, that happens to be my name. 

THE VISHVJIT P. SINGH; I was amazed  
when     the    hon     Mr.  Vrien 
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[Shri Vishvjit P. Singh] 
Shah said that the North-East is not in the 
mainstream of Indian politics. It  is   this   
attitude,   Madam,. .. 

SHRl VIREN J. SHAH: I said, in the last 
200 or 300 years, it was taken out of the 
mainstream because of historical  reasons. 

SHRl VISHVJIT P. SINGH: You did not 
say that. 

SHRI VIREN J. SHAH; Lord Krishna 
could have certainly gone there. But the 
others did not go there. 

SHRI VISHVJIT P. SINGH: If you refer to 
200 or 300 years, you have forgotten that the 
late revered leader of our country Shri 
Fakhruddin Ali Ahmad, who was the 
President of this country, was from Assam. I 
suppose, you have forgotten, Mr. Viren Shah, 
the hon. Mr. Viren Shah of the BJP. 

SHRI VIREN J. SHAH: Should I hang my 
head down because I am not of congress(I)? 

SHRI VISHVJIT P. SINGH: No,.. He does 
not. There is an Anti-Defec-tion law. I would 
like to tell you of two or three most horrible 
incidents and I want to bring them on record 
in this House—three most reprehensible 
incidents which took place in the North-East 
which show the difference in attitudes to the 
problems which we face, the attitudes which 
were made clear from what Mr. Viren Shah 
was saying. In Nagaland, the tribals 
celebrated the coming of Independence on the 
15th of August, 1947. They celebrated with 
their bows and arrows, with their spears, with 
their naked bodies smeared with paints 
wearing their colourful loinclothfes, danlcing 
in the streets-land they came in their 
hundreds. The District Administration, a 
hang-over  from   the  British  days,   thought 

they were demonstrating against the 
Government and fired into the crowd, killing 
large numbers- on the 15th of August 1947. 
That is the kind of attitude, Madam, our 
attitude, which has  caused  these  problems. 

Manipur: When Manipur was conquered 
by the Britain the symbol of authority in 
Manipur was the ruler, the Maharaja of 
Manipur, who fought against the British. He 
lived in a palace called the Kaugleipak 
Palace, and the British executed the ruler and 
the entire royal family and destroyed that 
palace stone by stone. There was nothing left; 
only a bare ground was left. And that ground, 
Madam Vice-Chairman, became the head-
quarters of the Assam Rifles—that hated 
constabulary which was set up to keep control 
over the aspirations of the tribals. And what is 
it today? It is still the headquarters of the 
Assam Rifles. There is not even a plaque 
there to show that this was where the great 
freedom struggle had taken place. And it 
resulted in an ex-tremist, secessionist party 
being formed, called— what?—the Kan-
gleipak   Party. 

I would go further- and this is about our 
planners. Mrs. Gandhi, our late leader, was 
horrified at what the planners said about 
planning a bri-dge over the Brahmaputra 
river—a bridge for the railways—because at 
that time Assam did not have a broad gauge 
railway. It has now come there .. 
.(Interruptions)... We did not have it then. The 
bridge had been planned, of a size which 
could carry only a narrow gauge train. When 
the planners had been asked as to why they 
had done so, they said, "Well, they do not 
nave any lines. So we are giving them a small 
bridge.'' No planning for the future, no 
thinking that is also a part of India and that 
just like the fruits of development have 
benefited every other part of India,   it  was  
going  to    benefit    the 
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north-east also. But that thinking was not 
there and that attitude, the same attitude, is 
reflected by Mr. Viren J. Shah the honourable 
Mr. Viren J- Shah—when he says that Assam 
is not in the mainstream of Indian   political   
or   economic   life. 

SHRI VIREN J. SHAH: I hope you will be 
here when I reply so that my articulation   as   
such  reaches   you. 

SHRI VISHVJIT P. SINGH: Madam, I 
would like to go further by saying that these 
attitudes are not confined to us alone. These 
attitudes also exist in the north-east. They 
have their own perception. I would like to 
quote from a very important book—The 
Problems of Change—A Study of North-East 
India by B. P. Singh. 

SHRl VIREN J. SHAH: Which Singh?   
Vishvjit  Prithvijit   Singh? 

SHRl VISHVJIT p. SINGH; No, no. I may 
inform you that I am not from Bihar, i do not 
pronounce my own name as "B. P. Singh." 
My name is V. P. Singh. Mr. B. P. Singh was 
from the Indian Administrative Service. 

PROF. CHANDRESH P. THAKUR: 
What has  Bihar got to do with it? 

SHRl    VISHVJIT    P.    SINGH:     My 
experience of Bihar is limited to my friend, 
Mr. Ahluwalia, who always calls me "B. p. 
Singh"—I do not know why ... 
.(Tnterruptions)... Now I would like to quote 
from page 34 of this book—The Problems of 
Change-A Study of North-East India by B.P. 
Singh: 

"The electoral process in which 
universal franchise was firmly established 
was considered to be the answer to every 
conflict. But, unfortunately, for a variety of 
his-torical factors, this instrument of 
conflict resolution was not acceptable    to    
certain    groups      for    many 

years. The following remarks by B. K. 
Nehru, a former governor of the area, hold 
good and echo the sentiments of visitors 
and temporary settlers in many parts of 
north-east  India; 

My coming here as Governor of 
Assam gave me a cultural shock .. For I 
discovered in North-Eastern India an 
universal insistence on maintaining the 
cultural identity of one's own particular 
social unit, no matter, how small that unit 
might be. The desire to emphasize one's 
separateness from one's neighbour, which 
this quest for identity created, was 
something which I was at first unable to 
comprehend and am not quite eble to  
accept. 

Against historical background of limited 
socialization and scarce job opportunities, 
the attitudes of one ethnic group towards 
another in north-east India are likely to be 
governed by mutual suspicion, despite 
grant of separate statehood for the major 
tribes. The membership of an ethnic group 
will continue to provide comfort and 
identity to its members. Rapid 
industrialization may provide the ultimate 
answer, but the fear of being swamped by 
members of other communities will sustain 
the culture of isolation. Each ethnic group 
will want to remain 'foreign' to the other as 
far as practicable. The ethnic realities will 
also prevent the growth of class  structure." 

Now I would quote once again, Madam. 
This, I believe is a very important quote. I am 
quoting now from a speech by late Shri 
Jawaharlal Nehru at the opening session of 
the Scheduled Tribes and Scheduled Castes 
Areas Conference in New Delhi on the 7th of 
June, 1952. 1 am giving these quotations to 
show what the peculiar problems are in the 
North-Bast.  I will come later to how 
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[Shri  Vishvjit   P.  Singh] 

we come to the solutions. I am now defining 
the problems in their proper historical 
perspective. As Mr. Viren Shah elected to do, 
I am doing the same. I am quoting from 
Jawaharlal Nehru: 

"For half a century or more, we have had 
a struggle for freedom in this country 
culminating in the achievement of 
independence. That struggle itself, apart 
from the result, had a liberating tendency. It 
raised us and improved us and hid for the 
moment some of our weaknesses and other 
qualities. We must remember that this ex 
perience of hundreds of millions of Indian 
people did not extend to the tribal area . . 
we were not allowed to go by the old 
British authorities, so that our freedom 
movement did not reach these people." 

SHRI VIREN J. SHAH: I am getting 
support from him. 

SHRI VISHVJIT P. SINGH: You are not 
getting any support. Don't clutch at straws, 
Mr. Shah. (Interrup-tions) Just wait. 

"Rumours of it reached them. Sometimes 
they reacted rightly and sometimes 
wrongly, but whether they functioned 
rightly or wrongly is not the point. The 
essence of the struggle for freedom, which 
meant raising some kind of a liberating 
force in India, did not reach these areas, 
chiefly the frontier areas which are the most 
important tribal areas. The result is that we 
have been psychologically prepared for the 
last thirty, forty or fifty years for various 
changes in India, while those frontier areas 
were not so  psychologically prepared." 

I am saying that they were not so 
psychologically prepared, I agree, in 1947. 
But it is not so today. (Time-bell rings) I am 
going to take a little more time. I am afraid 
you will have to allow me a little leeway. 
Today is Friday. 

SHRl VIREN J. SHAH: The Mover of the 
Resolution was not allowed any leeway. 

SHRI VISHVJIT P. SINGH; Of course, he 
was. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): At five o'clock 
there is a statement by the Minister. 

SHRI VISHVJIT P. SINGH: Statement 
come and go- They come every day. 

THE      VICE-CHAIRMAN       (SHRI-
MATI     JAYANTHI      NATARAJAN): 
This  is   an  important     statement  on 
cyclone. 

SHRI VISHVJIT p. SINGH; On cyclone? I 
will definitely conclude very soon. I quite 
agree. 

AN HON. MEMBER: Become a cyclone 
yourself. 

SHRl    VISHVJIT    P.    SINGH:    We 
must understand that what is happening in the 
North-East is a historical process. It is those 
aspirations which they are asking for today, 
those aspirations which were asked for by the 
rest of India in 1947. They are asking for the 
power to legislate for themselves, asking for 
the power to govern their own destinies. It is 
that power that they are asking for today. 
When you suppress it, you get into trouble, 
and they start demanding  secession. That is 
the problem. 

Madam, let me point out that this historical 
process resulted in the autonomous district of 
the Khasi and Garo Hills becoming the State 
of Meghalaya.  It is this historical    pro- 
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cess which is being sought today by the 
Karbi Anglong in the 'North Cachar Hills 
District because their aspirations   have   not   
been   realised. 

My leader, Shri Rajiv Gandhi, at great cost 
to the Congress Party, with a long-term 
perspective concluded the Assam Accord with 
the AGP, the AASU, and the reason why he 
did it in spite of the opposition from the party 
was because he had a national outlook, he had 
an outlook, he had a perspective, a historical 
perspective. At that point of time when the 
Assam accord was concluded, there was no 
agitation going on in Assam. At that point of 
time there was not one member of area para-
military force from the Centre deployed in 
Assam. It was free of all Central forces. There 
was total law and order. There was total 
peace. The political process was in action. In 
spite of that, he concluded the accord for the 
sake of the nation, for the sake of the unity 
and integrity of the nation, for the sake of the 
realisation of the aspirations of the People of 
Assam. But I am afraid that was betrayed. 
There is a historical context for this betrayal. I 
would like to quote from Mr. B   P. Singh: 

"During 1977-79, Assam's socio-
political order was deprived of the centre of 
adjustment'—a role so effectively 
performed by the Congress for over fifty 
years. During the years, electoral politics 
had struck an equilibrium between caste 
Hindus, immigrant Muslims, Bengali 
Hindus, the plains' tribals and others." 

Madam, that equilibrium had been 
destroyed once for all in 1977-79 and it was 
destroyed again after the Accord was 
concluded because the Government which 
came to power what did they do? That 
Government started playing with the 
fissiparous tendencies within itself .ind I 
charge (Time bell rings)— these are my last 
two  sentences   I   am   going  to    con- 

clude—the present agitation to the door of the 
present Government in Assam. I charge the 
present insurgency in Assam of the ULFA at 
the doors of the conflict between Shri Prafulla 
Kumar Mohanta and Shri Brigu phukan who, 
to gain their narrow sectarian ends over each 
other have at different times, both of them, 
been giving shelter to ULFA at some 
particular point of time and another at another 
particular point of time to embarrass each 
other. Let not that internecine conflict of the 
party in power in Assam be reflected On the 
rest of the country. Let not this agitation 
continue. I would urge upon the  Home  
Minister  of  India to  sit... 

DR. NAGEN SAIKIA: I am on a point of 
order. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): He has raised a 
point of order. 

9HRII VISHVJIT    P.    SINGH: I will 
yield in a minute. I would urge the Home 
Minister of India to sit with both Shri Prafulla 
Kumar Mohanta and Shri Brigu Phukan and 
sort out their differences so that the ULFA 
agitation may be controlled, so that India may 
remain one, so that we do not face this threat 
of secession. Thank  you;  Madam Vice-
Chairman. 

DR. NAGEN SAIKIA; The Chief Minister 
of Assam, Shri Prafulla Kumar Mohanta and 
the Home Minister of Assam, Shri Brigu 
Phukan are not members of this House. The 
hon. Member should not be allowed to refer 
to their names in the House. Those 
expressions should not be on the record of the 
House. 

SHRI VISHVJIT P. SINGH; I have laid 
the blame at their door. 

DR. NAGEN SAIKIA: They are not 
Members of this House. Therefore, do not 
level -my allegations against them. 

SHRI vishvjit p. SINGH:  if i 
take the    names    of    Mr.     Prafulla 
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Kumar    Mohanta      and     Mr.    Brigu 
Phukan,  why  should it  bother you? 

DR. NAGEN SAIKIA: They are not 
members of the House and how can they 
reply to your charge? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Nothing 
unparliamentary. Shri David Ledger. 

SHRI DAVID LEDGER: Madam Vice-
Chairman, I rise to share the concern 
expressed by the hon., Members over the 
situation created by he Bodoland agitation 
sponsored by the All Bodo Students Union 
and the activities of the Unita^ Liberation 
Front of Assam. The situation is indeed 
serious and demands attention of the entire 
nation. I have always felt that the question is 
not of a Bodo problem or a tribal problem or a 
non-tribal problem or for that matter a Karbi 
problem or Mishing problem. Whatever the 
problem, it is of concern to the entire 
population of Assam irrespective of caste, 
language or religion. The problem is an 
economic one. There is lack of economic 
development in the State. This problem cannot 
be solved by carving out a separate State or 
homeland by different ethnic groups; nor can 
an agitation beset with violence solve 
anything. I would take this opportunity to put 
it on record that for the tribal people of 
Assam, including the Bodos especially the 
socially and economically weakest, there is an 
urgent need to alleviate their miseries. The 
tribal people must be given more scope to 
involve themselves with the administrative 
and political machinery of the State. This must 
be done with an open mind and without any 
bias or prejudice. It is necessary to create a 
sense of confidence among •the Bodo and 
other tribal groups. Adequate representation of 
the tribals, in the State Government as well as 
the    Central    Government    and    Jabs in 

accordance with the reservation quota, must 
be ensured. All-round development of tribal 
areas must be undertaken to instil confidence 
and remove the sense of deprivation and 
frustration. The land problem is one of the 
major problems of the tribal population in 
Assam, who are basically agriculturists. This 
problem shall have to be solved without delay. 
Land in the tribal belts and blocks must be 
protected and preserved- At the same time any 
further division of Assam must be opposed. 
This has been made clear during the five 
rounds of tripartite talks held in Delhi bet-
ween the representatives of All Bodo Students 
Union, the State Government and the Central 
Government. The agitationists have been 
urged to give up the path of violence. As a 
sequel to the large-scale violence perpetrated 
during the Bodoland agitation, common 
people, both tribal and non-tirbal, who have 
nothing to do with politics, have suffered 
untold miseries. Agricultural activities have 
come to a standstill. Educational atmosphere 
has been greatly vitiated. Damage to 
important Government institutions and 
strategic installations have resulted in loss of 
crorea of rupees and have immensely affected 
the economy of the State. A sense of panic 
and insecurity has gripped the people and all 
the while the common, people, the toiling 
masses, have been at the receiving end. A 
speedy improvement in the situation has 
become imperative. 

The State Government have undertaken 
relief and rehabilitation measures for both 
tribals and non-tribals affected by the 
agitation. Persons arrested in connection with 
violent activities have been released. The 
cases of those still under detention are being 
reviewed. Most of the stringent laws have 
been withdrawn. The Chief Minister has 
categorically expressed the willingness, of the 
State Government to consider any other legal 
administrative and political arrangement 
instead of a separate State acceptable 
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to all sections of the people of Assam. In the 
last round of talks which took place on 18th 
April, 1990, an eight-member Committee 
comprising the representatives of the All 
Bodo Students Union, the State Government 
and the Central Government have been insti-
LO conduct an on-the-spot study problem and 
suggest ways and means to find a solution. 
The report of the committee is to be 
submitted before the 2nd of July, when the 
sixth round of talks is scheduled to be held. I 
am sure an appropriate and meaningful 
solution to the Bodo problem will be found 
with the sincere efforts   of  all   the  parties  
concerned. 

I would also take the opportunity to refer to 
what the mover of the Resolution, the hon. 
Member, Shri Viren Shah, has said. 'He has 
made a reference to Article 244(A) of the 
Constitution of India. According to me he hag 
confused this provision with the demand 
made by the All Bodo Students Union. Article 
244(A) of the Constitution of India was 
inserted at the time of the creation of 
Meghalaya in 1971. It provided for creation 
of an autonomous State within the State of 
Assam comprising tribal areas. This demand 
of an autonomous State within the state of 
Assam is the demand of the Autonomous 
State Demand Committee of Karbi people. It 
is not the demand of the Bodo Students 
Union. The demand of the All-Bodo Students 
Union is the creation of a separate Bodo 
homeland for the Bodos. So my appeal to the 
hon. Member would be to have a clear mind 
and not a confused mind because with a 
confused mind, we cannot offer any solution 
to the problem. 

[The Vice-Chairman   (Shri M.  A.   Baby in 
the Chair] 

Similarly, Mr. Vice-Chairman, Sir, the 
problem arising out of the emergence of the 
United Liberation Front of Assam, more 
popularly known as ULFA, should not be 
viewed merely as a lajy and order problem.   
There are 

deep-rooted socio-economic strains and 
tensions behind the problem and these have to 
be understood in their correct historical 
perspective and background. Of course, I 
would lik,3 to make it clear at the very outset 
that we are against terrorism and separatism. 
We are against any form of separation or 
secession from this country. We denounce all 
forms of violence at whom-soever's behest it 
may be perpetrated— individual, group 
organisation or even the State. And I also 
strongly denounce and decry all forms of 
communa-ism and all those political parties 
and organisations who practise communa-
lism. and depend solely on communal policies 
for their survival. We honestly believe that 
through violent means nothing can be 
achieved. There is always a need to sit across 
the table and talk. There is also the need to 
understand one another and trust one another. 
Unless an atmosphere of mutual 
understanding and trust is created, we cannot 
find solutions to the very many problems 
afflicting the country  today. 

At the same time, it must also be 
understood that mere denouncement and 
condemnation of violence is not enough. Nor 
will it suffice to merely keep on saying that 
ths situation should be firmly dealt with 
although nobody disputes the fact that the 
situation has to be appropriately dealt with. 

But while we talk of the gravity of the 
situation and the need for appropriate action, 
we must also try and understand the 
background which has led to the present 
situation. We must know the story of neglect 
and deprivation which has been there for half 
a century. We must also know how the State 
of Assam or for that matter the entire North 
East has been]exploited and how this 
exploitation has been eating into the vitals of 
the socio-economic life of the indigenous 
population of this backward region— of how 
they Wave been deprived of their share in the 
vast resources. 
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Assam produces more than 50 per cent of 
the country's total tea. The Head Offices of 
these tea gardens are located outside the State. 
The huge profit that the proprietors of the tea 
companies make are invested outside the 
State. There are more than 750 tea gardens. 
Will anybody care to find out in how many of 
these gardens are local youths employed as 
Managers or Assistant Managers or even 
clerks and peons? 

There is abundant crude oil in the State.   
There   are   three   refineries   at Digboi,  
Guwahati   and  Bongaigaon.     The foundation 
of a fourth one is about to be laid at 
Numaligarh. Will anybody take the trouble to 
find out as   to how many Assamese    
technocrats    have    been appointed  or even 
promoted  to     the high posts in these public 
sector undertakings?  The  colonial pattern     of 
economy, a much detestable legacy of the 
British-, is still prevalent in Assam. The State is 
still used as a base, and a hinterland for 
producing raw materials. Otherwise how can 
one possibly explain the decision of even the 
present  Government  to  pump  out     the 
surplus crude oil from Assam by laying   down   
a   700  km.  long     pipeline, carry it to Bihar 
and expand the refining capacity of the Barauni 
Refinery while there  are  three     refineries  in 
Assam and a fourth one is about to start?  Does 
anybody realise that the laying of the pipeline is 
going to cost approximately Rs. 350 crores—a 
huge amount of public money by any stan-
dard—and    deprive    about     1000    local 
youths   of  job  opportunities   and  the State    
Government of    about Rs. 35 crores every year 
by way of loss in sales tax? 

Surely, one State or one region cannot be a 
colony or a hinterland for producing raw 
materials for ever at the cost of its own 
development. One must realise that the 
colonial days of the British are over. There 
has to be a change in attitude. 

These are some of the basic ques-tions   we  
must   address   ourselves   to and try to find 
the answers. I would plead with my ho'ble 
friends to appreciate  the   fact   that  the   
economy   of the State is in a shambles today. 
Lack of development  is  the  root cause  of it. 
The agrarian nature of the econo-my     best  
with     the    curse      and havoc of  recurring     
flood     caused  by  the mighty Brahmaputra    
and  its tributaries,   transport  bottleneck,   
pathetically   slow   pace   of   industrialisation, 
a staggering number of educated unemployed  
youth of approximately  15 lakhs,  acute 
problem of landlessness, abnormal growth of 
population due to continued influx from across 
the border—all these factors have combined to 
create a situation of    chaos     and utter 
helplessness and frustration especially   among   
the   new   generation. And frustration is slowly 
giving way to  desperation  and  anger,     an  
anger which has remained pent up for half a 
century. And when a man is angry, he is likely 
to commit mistakes. That is  precisely  what     
has  happened  in Assam today. To prevent the 
mistakes from  recurring, the anger has to be 
removed.     And  this     can  only be  done by 
having a correct understanding of the issues 
involved. 

Nobody picks up a gun for fun and shoots a 
manjust for the heck of it. The path- of 
militancy and violence is always   a   
dangerous   path.  The  boys have been pushed 
to that path. They must be persuaded to come 
back and lead  normal   lives     by  joining     
the mainstream.   After   all,   they  are   our 
own   countrymen,   our   brothers.   The 
situation should not be viewed merely as a law 
and    order    problem. We shall have to rise 
above that to find a solution.  And while  we 
seek  a  solution, we must have an open mind. 
People of Assam must be taken into confi-
dence.   The      State     Government   of 
Assam must be taken into confidence. 
Dissolution  of the     Government and 
imposition of President's rule as some 
Members have been vociferously de- 
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manding for the past few days and even  
today   will not  solve anything. 

We have had a spell of President's rule in 
the    State    in    1980.   And    the 
memories are not very pleasant. President's 
rule has not been able to soive the Punjab 
problem. Punjab is still burning. And so is 
Kashmir. Such a move will only deteriorate 
the situation. One could prescribe imposition 
of President's rule in Andhra Pradesh too 
where the Naxalites are running a parallel 
Government and the Chenna Reddy 
Government has failed to do anything about 
it. But will it really help the situation? 

One must try and And a political solution. 
Of course, the law and order situation has to 
be kept under control and protection of life 
and property has to be ensured. The rule of 
law must prevail. 

Bitter memories of the past die hard 
although it may be easy to forgive. The 
Assamese psyche has been wounded and hurt 
for many years. How can an Assamese forget 
that our great nationalist leaders had agreed to 
the Cabinet Mission proposal to include 
Assam in Group 'C with East Pakistan, now 
Bangladesh? Were the Assamese people not 
Indians at that time? Had it not been for the 
bold leadership of Lokpriya Gopinath 
Bordoloi, the greatest Assamese of all times, 
and the blessings of Mahatma Gandhi, the 
Father of the Nation, we would not have been 
in this country today. 

How can an Assamese forget 21st 
November 1962, that fateful day and that 
shameful day, when our beloved Pandit Nehru 
went over to the All India Radio microphone 
and said. "My heart goes with the people of 
Assam" and surrendered the State to the 
advancing Chinese army? All Government 
establishments were do-sed, bank notes were 
burnt, the army was withdrawn. There was not 
a semblance of Government or administration. 
That the Chinese decided to call 

a ceasefire and withdraw is another part of 
history. The people of Assam still live with 
that bitter momory. These are indelible facts 
of history Which cannot be  easily blotted out. 

When we talk of the rising militancy in the 
State, we must keep these facts in our minds. 
We must refrain from jumping into 
conclusions and coming up with prescriptions 
which might boomerang. 

An impression is sought to be given that 
the Bodo problem and the ULFA problem are 
the creations of the AGP while it is not so. 
These problems are the direct results of four 
decades of Congress misrule. And now the 
AGP is being made the scapegoat. The AGP 
came to power only in 1985. The ULFA was 
born in 1979. The demand for a separate 
homeland for the Bodos was raised much 
before the AGP took over. The situation had 
already reached a saturation point by 1985. 
The unfortunate part is that the AGP is having 
to fight a situation created by somebody else. 
This has to be clear in our minds before we 
pass any judgment. 

Mr. Vice-Chairman, Sir, the Chief Minister 
of Assam has said in clear terms that violence 
has no place in a democratic system and has 
appealed to the young generation to eschew 
violence and strive for the development of the 
State in a peaceful atmosphere. This is the 
stand of the State Government. And this is the 
stand of the Party. 

Before I conclude. I would like to say once 
again that to find a solution to both the 
Bodoland and the ULFA problems, political 
dialogue along with administrative measures 
is a must, it should also be borne in mind that 
unless the economy of the State is taken out of 
its present position of stagnation and morass, 
the situation will never improve there. 

Thank you. 
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SHRI G. G. SWELL (Meghalaya); Mr. 
Vice-Chairman, in a discussion on a subject 
of this nature, I think it is necessary that we  
are clear-eyed and  clear-headed. 

In the first place I would like to say that I 
am happy that a young person like my friend, 
Shri Subodh Kant Sahay, has been placed in 
charge of tan area of responsibility... 
(Interruptions) I am not flattering him. I am 
just saying this, from my knowledge of him 
and from my experience, and I think it is; 
fortunate that he has been placed in charge of 
this area of responsibility.    He is  uninhibited,    
he 
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is refreshing in his accessibility refreshing on 
his approach to problems, and he is not yet a 
prisoner of the bureaucracy. I hope he will 
continue in this manner, and together we 
should be able to find some means of solving 
the problems there and saving our country 
from a situation that is brewing to be worse 
than the situation we are facing in Kashmir, 
than the situation we are facing in Punjab. 

Let me remind the House and my friends 
that the North-East constitutes one-twelfth of 
the land map of India. My friend, Mr. Ledger, 
has reminded us and has spoken passionately 
of what happened in 1962 when the Chinese 
committed aggression. It is unfortunate but it 
is a matter of history that our Prime Minister 
at that time, Shri Jawaharlal Nehru, felt help-
less and he went on the All-India Radio and 
said that his heard went out 10 the people of 
Assam and the North-East, which meant that 
he had sort of reconciled himself to the whole 
of Assam and the North-East being lost to 
India. It is a matter of historical fortune that 
although the Chinese came down to the foot-
hills of Assam they unilaterally withdrew. If 
they had not withdrawn, this part of the North-
East would not have been a part of India 
today. I cannot conceive that there is any other 
area  in India. . . 

I would not like to be disturbed. Mr. Vice-
Chairman. You can have a conversation later 
on. I want your attention. I am saying 
something important. 

I honestly cannot conceive of any part of 
India that is so richly endowed with material 
of natural resources as this part. We are all 
aware that oil has been one of the main 
products of this area. I do not know how much 
of oil India has in the North-East, what is the 
percentage, because oil-wells and oil-fields are 
being discovered. Eighty per cent—some say, 
60 per cent—of Indian tea is produced in the 
North East. The Atomic Energy Commission 
of India ha; discovered large reserves of 
uranium. The Geological Survey of India has 
discovered    hundreds of 

millions of tonnes of rock phosphate. We can 
understand the value of rock phosphate, if we 
recall that Morocco and Algeria have gone to 
war over rock phosphate in the Sahara. You 
have concentrations of lime stone and coal, 
you have concentrations of high quality 
ceramic clay, you have forests, you have 
fertile land, you have great water power, and 
what not. Which part of India has so much? 
Many of these things are still in the virgin 
stage of exploration. If you lose that area, you 
lose not only the people there, but you also 
lose an area that could be a great source of 
strength to the whole of India. 

Today we are much concerned with 
Kashmir. We should be concerned. But I 
would like to put this question to my friends. 
What has been the contribution of Kashmir 
economically? The psychological question is 
there. Kashmir is a part of India. We cannot 
part with any part of India. No country will 
ever do that. If we submit to the subversives in 
Kashmir on the basis of religion, we cut at the 
root of India's secularism and we cut at the 
root of our refusal of the two-nation theory. 
But I would like to know what contribution 
Kashmir gives to India economically except 
for a few fruits, some carpets and may be 
some artifacts. A part of this, what do you get 
from Kashmir? For the matter of that, what do 
we get from Punjab? Of course, Punjab has a 
rich soil. They are hard-working and 
enterprising people. They have converted 
Punjab into the great granary of India. It is a 
valuable part of India in the heart of India. But 
what has Punjab to give to us in minerals and 
other things? If you lose the North-East, you 
lose all these things. Therefore, it is a serious 
question. 

Ask me why ULFA has come to be a force 
in Assam today. I must thank my friend, Mr. 
Viren J. Shah for the per-ceptiveness of the 
wording of his Resolution. The second part of 
the sentence says: "The House feels that apart 
from spreading violence and terrorism, this 
could have  adverse effect on the stability 
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of the whole of the North-Eastern region of the 
country." I think he is undertaking the things.   
Assam  is the  gateway of the North-East.  
Whatever happens in Assam, for better or for 
worse, affects the whole of the North-East.   In 
the early 60s and the early 70s, some 
politicians in    Assam conceived the idea of 
establishing Assamese hegemony in the whole 
of the North-East by declaring Assamese to be 
the sole official language.   At that time, there 
was no Mizoram. At that time, there was    no 
no Mizoram.   At that time, there was no 
Arunachal. As a matter of fact, the whole of 
the North-East was the State of Assam. But,   
some   wrong-headed   politicians—and I am 
sure my friends Mr.  Ledger,    Mr. Saikia and 
others regret that day—thought that  they 
would  impose Assamese     hegemony   in   
the   whole   of   the   North-East. They   began   
by   making   Assamese      the sole  official   
language   of  the   whole     of Assam.   That is 
how it started.   That    is how  the  struggle  
for  a  separate  State of Meghalaya started.   I 
came to the  Parliament  for  the  first time on  
this  platform of carving out a new state of 
Meghalaya out  of Assam.     The  seeds  of 
movement for  Arunachal  and  for the  
insurgency in Mizoram started from their time.     
They were all parts of Assam.  Therefore, 
whatever happens in Assam, for better or for 
worse, affects the whole of North-East. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY);  You may finish in one minute. 

SHRI G.  G. SWELL: I have so many things 
to say. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): We have to start the other busi-ness 
at 5.00 o'clock. You can continue next   time. 

SHRI G. G. SWELL; What is happening in 
Assam today? The ULFA activity has already 
started affecting the whole of North-East. I 
would like to go on record at this stage and tell 
the House that ULFA may be a terrorist 
organisation. It may be a secessionist 
organisation because it is saying that its 
objective is a socialist sovereign Republic of 
Assam and the North-East. And, therefore, it 
is secessionist. But it is an out-growth of a 
psychology of the common people of Assam. 
This also has to be recognised. It is in that way 
an extension of the struggle waged by the 
AGP. AGP is not part of ULFA, but ULFA is 
a child of AGP.   Shall I stop here? 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Yes. You may continue on the 25th. 

ALLOCATION  OF  TIME  FOR  GOV-
ERNMENT    LEGISLATION    AND 

OTHER BUSINESS 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): I have to inform Members that the 
Business. Advisory Committee at its meeting 
held today, the 11th May, 1990, allotted time 
for Government Legislative and other 
Business as foliow,s 

  

 


